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the Centre should come in to eradi-
cate famine, As long as you do not
undertake this responsibility, all your
talk of drought relief 15 deceptive,

hypocritic and famines wiii be the
permanent feature of our economy.

Mr. Deputy-Speaker: Will the
hon Member like to take some more
time?

Shri Eswara Reddy: Just five
minutes.
Mr. Deputy-Speaker: Then he can

continue tomorrow,
—

18 brs,

CALLING ATTENTION T MATTER
OF URGENT PUBLIC [™MFORT-
ANCE—contd.

STRIKE BY CREW UNDER Bomzay Ponr
TRUST AUTHORITIES—cONtd

Mr. Deputy-Speaker: We now
take up the Call Attention Notice
Shr1 Hem Barua; he may put a ques-
tion without any preface.

Shri Hem Barua (Mangaidu).
Without any preface This will be as
brief as g woman's love

Sir, apart flom iae defence cargo
ships and apart {from the dislocaton
ag also the congestion that has lap-
pened as a vesult of tlus strike in
the Bombay port, it 1 1eporteg that
a food ship 15 mmmobilised 1  the
Suez Canal and other food .ii.ws have
1o come tia the Cape of Good Hope
1 would say that thig is a situation
that has developed only because of
the intransigence on the part of the
Government

.

Now, the Port Trust workers uzaon
has come out with a very helphw
suggestion that there showd bc arbi-
tration of their demand. and they
hove said that they would be sats-
fied if 5 Central Minister or Mr, Xha-
diikar, the Deputy-Speaker of the
Lok Sabhe—this is a great honour to
you, Rir—is as -the ariutra-
tor to go intg this, In that conlext,
may [ know what Is in the mind of
the Government, whether they are
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gowng to accep! this suggestion .n or
to reject it on the plea that nn offi-
cial (ommunigque has et resched
them or they would wak on this
proposal because of the dis!icalun in
the movement of food s!ips as uls~
because of the increasing scar *y of
food in our country that we are fac-
in, faimne condutions?

The Minister of Trabsport and
Shipping (Dr. V, K R. V. Rao):
From the latest informeticn 1 ave,
the proposal that has been made by
the General Secretary of the Ln.on,
Mr Maitra, does not men‘jon the
name of the Deputy wJpedker &
Central Minister. He weunis either
Mr. Hidayatullah or Mr. endra-
gadkar to be the arbitrator. He has
also outlined what should be arbitrat-
ed upon and he also wants that the
arbitration resultg should be made
available within seven dayz On top
of thet, he has giver sic othes de-
mands which are the suby=1 of dus-
pute out of which four are fnr adjudi-
cation and two are for negotiabion
ang cne of those issues 1s ver: wom-
plicated, that .5, the extens-iu of pil-
vileges under the Mimmum Wages
Act to people Who o not qual-ty
under the Minimum Wages Act. Ye
wantg all these disputes to be settled
and an arbitrator to be appointed.

The hon Member 1s speaking from
press reports I have got the latest
information from the telex which we
got at 4-15 PM. or 430 PM. This
is the position. As for as the strain
on the Bombay port is concerned,
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(Dr. V. K. R, V. Rao]

eleared 1n about four or flve days
because the normal clearance 1s
about 9 or 10 vessels a day.

The difficulty js thuis. We have
tried our best and, I think, the
statement that I have given 15 very
complete and detailed,

Shri Hem Berm: The statement 1s
::tmoredehxledthmnmhtto

Dr. V. K R V Eao: I am extremely
anxious that the most smpathetic
and ressonable attitude should be
taken towards labour and that one
should not stand on prestige But if,
after one has been most reasonable,
unreasonable demands are made, then
we should also be firm, I think this
is the policy which we should follow
We should not be too firm and then
go on yielding afterwards under
pressure,

ghri Hem Baraa: Who decideg 1f
the demands are unreasonable?

Dr. V, K. R, V. Rao: Let the House
itself judge 1t I am prepared o
discuss 1t with the hon. Member or
nnyothullanber-ndglveall the
facts.

The postion is this, There are
djfferent types of workers There are
the shore crew workers and there
are the flotilla workers The shore
crew workers have been working on
what they call a 12-hour shift I do
not like this 12-hour shift business
at all. I negotiated at the last strike
with Shri Shant: Patel and Shri Kul-
karni. I asked them: Why do you have
this 12-hour shift? I was told then
that this has been there for the last
10 years. The nature of work is such
that you cannot have an 8-hour shift
1 am not absolutely certain whether
% is really correct or not, In any
case, it is not possible to shift the
g-hour shift because then the whole
question of what you pay for 8-hour
shift will arise; you eannot reduce
the exitting earnings, etc, ete. So,
they 'said that the 12-hour shift
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reached 1n January They went on a
strike and an interim settlement was
reached Then there was a great deal
of {further confusion They were
threatening to go on another strike
and so on; I intervened and said that
12-hour shift means 12 hours' work
without recess and anybody who is
on a 12-hour shift and who does not
claim any recess and whose hime is
completely available to the employer
for a period of 12 hours, in my
opinion, was entitled to 4 hours’
overtme This was the position that
I took up

Then came the question of Flotilla

crew, The Flotil'a crew had been
mmnmtuoﬂmmmmu
a little earher. The Flotilla crew
are on a 12-hour shift whenever thelr
barnuorlnmdmmincmh-
sion which Is approximately 9 to 10
months a year Then for a period vary-
ing between one and three months—
there have been odd cases when it
has bean even more, but the average
is gbout two or two and =8 halt
months—the barges or launchey are
re-commissioned, for survey purposes,
for repair purposes and so on, and it
is the conditlon of the service of the
Flotilla crew that, during that peried,
thwwﬂlbeonanll-haurahmand
not on a 12-hour shift.
tions)

(Interrup~

Akt Hom Barua: Shore people.
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Dr. ¥V, K, V. Rao: They have got
fo be on call for 12 hours a day
throughout the year because the
nature of the work on the shores 1s
such This 15 what I have been told
during my discussions with various
people The nature of the work is
such that they have got to be on call,
they cannot go away In the case
of flotilla workers the 8-hour shift
is mven to them when the boats are
laid off, when they are decomms-
smoned In order to reduce the dis-
tress as much as possible, the Port
Trust has been following this prac-
tice Supposing there are several
shipg which are not decommissioned
and they are short of staff or if
there are leave reserves attached to
them, they put these staff on duty
BSome of these people can take leave
during that period and they get a
little more money Yor others they
get an 8-hour shift and they pet
8 hours' wages If, by any chance
more work 1s avajlable  after
these B hours then thev are given
regular overtime This was the pos:-
tion

The BPT Union, 12, Mr Maitra's
Union has been agptating for a long
time

shri C. K Bhattacharyya (Raigam))
Why 13 he explaining so much (In-
terruptions)

DPr V. K. R. V Rao: I cannot help
it Willy-nully, after some time I wall
sadjust myself and become a non-pro-
fessor

Mr_ Deputy-Speaker: I will request
him to be Lrief

Shri Ranga (Srikakulam) This is a
question on call-attention, The reply
abou!g be brief . (Interruptions).

8fr. Deputy-Speaker: He has been
a teacher throughout his life, Natu-
Ta'ly it takes time to adjust oncself to
ths
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May I proceed” The BPT Workers
Union or Mr Matra's Union, has been
fighting for the last several years
They have been agitating They said
‘“we want a fixed 4-hours over-time”
This matter was referred twice—once
in 1861 and for the second tin. 1
1963—for adjudication or award and
each time it was stated very clearly
that they were not entitled to 1t be-
cause the principle 13 that if there 1s
no work, they cannot get overtime
(Interruptions)

An hon Member: Both are profes-
sors

Dr. V. K K. V. Rao- I thought that
1t would help the House if I explainea
mn detail

Mr. Deputy-Spesker He may give
a brief reply

Dr.V K R.V Rao: I was not going
to make another speech I thought, it
would be helpful, if I explained the
whole thing

Shri Hem Barua: I like his attitude
Dr, V. K, E. V. Ea0: The position 18
ther there 1s work or not It 1s sug-

gested that they may be given work of
chipping and panting and 30 on’
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[{Dr. V. K. R, V. Rao]

Thig 18 the actual position As far
as I am concerned, we are very anx-
dous to see what could be done, I
have also ordered that a thorough scru-
tiny should be made of the process of
decommissioning of these launches,
whether any time is being wasted be-
cauge some materials are not available
and so on so that the period of lay-off
could be reduced and that would -
crease the emoluments

Secondly, when we are going to add
to the fleet—I think we shall be adding
five or s1x more barges and s0 on—as
more units are added to the fleet, let
us try and see that the leave vacancies
are more or less reserved for the peo-
ple who will be out of the four-hour-
overtime period I said, therefore, that
we were prepared to consider very
sympathetically, and we told them
‘Please resume negotiations, and let us
talk across the table’ It 1s a great
paty that Mr Maitra who was conduct-
ing negotiations til! 430 on the 28th
June .

Shri Hem Baroa: For negoliations
being resumed, 15 he laying down any
fresh conditions?

Dr. V. K R. V. Rao: No, I am only
mentioning what has happened I
would hike to add that they should
resume negotraions and call off the
strike, then, let us discuss the whole
thing, and if there 1s any difficulty we
shall discuse it, 1if discussions fail, and
if they want arbitration, I am c« rtainly
prepared to have arbitration on the
question whether we can mve our
hours’ overtime when there is no work
and whether work can be Ziven to
them otherwise,

Sir, I have done

Shri George Formundes (Bombay
South): On a point of order. ¥ -
weqr w1 S 197 v @ W
wr et w ey ¥ feay § wfer
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sEwT Nfey v 37 ¥ Srap A syweqT
W yvr § 1 1R g WAy Oy wew
e, e b g o Wy
g & srew e A S wwiY
wgrg ¥ et 3 ara g€ swd faefaw
Wit gaU

Mr. Deputy-Speaker: 1 know that
Tule. Those who have tabled the call-
Ing.attention-notice will get an oppor-
tunity to put questions, He cannot
raise a pomnt of order on the merits of

2119 statement That is not permissi-
e.

ot we weAft Y, SuTSaE
wgrew, 3w g ¥ e wlt wiew
w7 oY FurT § AN o &Y wmew & faew
& o OV feet Y T AKX
#iay @™ wrAT Afeg 971 gRea &
HIT ag TH) wrat

Mr, Deputy-Speaker: That 15 hus
Complaint or that 1s his reading of it,

Shri George Fernandes: It 15 not my
teading A TRER @ ATIRATHY

Mr, Drputy-Speaker: At this time,
this type of point of order vannot be
entertained

ot Wik XA E  F wig F AT
%€ AN &7 @ g

Mr, Deputy-Speaker: I have under-
Stood his point, At this hour, I would
Not entertain any point of order on
the menits of his statement

of; o weAd QY firre &t
g
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Shri 8heo Narain (Basti): Sir, there adjourned to meet again at 11 AM
is no quorum in the House. tomorrow,

Mr, Deputy-Speaker: Shri Sheo
Narain has challenged the quorum, 1817 hours.
So, let the bell be rung—
The Lok Sobha then adjourned till

The bell has stopped ringing. Still Eleven of the clock on Friday, July 7,
there is no quorum. The House stands  1967/Asadha 16, 1889 (Saka).



